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7 ;A11.8.9qt. In view of the admitted position i
that Head Clerks - are transferred to The edoova
from :
Rourkela xw/Bhubaneswar on rotation Q‘QQKA 8y owd s
basis and that eventhe transfer of the LA T

present petitioner to Rourkela is only
forone year and that as at present he h
completed 6 months term in Rourkela, he

serve for another six months, we find

no irregularity #n the action taken by

respondents, though it may be a coincddence

that the transfer came to the applicant
when the contempt petition was filed,
2 With this observation, the petiti
is rejected, No costs,
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merit in this petition as we do not find

This order is passed after hear ing
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